Company : CourtKutchehry

COou *jmkut(:hehry Website www.courtkutchehry.com

Printed For
Date : 19/09/2026

(2007) 11 SC CK 0041
In the Supreme Court Of India
Case No : Special Leave Petition (Civil) No"s. 15265-15266 of 2007

Amrutnagar Sahakari S.K. Union APPELLANT
Vs
Rashtriya Sakhar Kamgar Union and Others RESPONDENT

Date of Decision : 02-11-2007

Acts Referred:

Citation : (2007) 11 SC CK 0041

Hon'ble Judges : Tarun Chatterjee, J;Dalveer Bhandari, J
Bench : Division Bench

Final Decision : Dismissed

Judgement

1. The respondent, Rashtriya Sakhar Kamgar Union has filed a writ petition
before the High Court of judicature of Bombay, Bench at Aurangabad. The Court
after hearing counsel passed an interim order in the writ petition. The petitioner
aggrieved by the said order filed a Letters Patent Appeal No. 94 of 2007 before
the Division Bench of the High Court. The Division Bench passed the following
order:

The order passed by the learned Single Judge as reflected in para 7 of the
impugned order to the extent of bracketed portion in red ink 'till the completion
of the terms of the existing Board of Directors, whichever is earliest' would stand
stayed. The parties are at liberty to move the learned Single Judge for grant of
early date of hearing. We may further clarify that the order directing Respondent
No. 5 to accept two nominees namely Kisan Nivruti Chatter and Laxman Baburao
Warpe on the Board of Directors of the Karkhana till the disposal of the writ
petition is not stayed.

The petitioner, Amrutnagar Sahakari S.K. Union aggrieved by the said judgment
has filed a SLP against the said order.

2. We have heard learned Counsel for the parties. According to the relevant
provisions of the Act and rules framed therein, the two representatives of the
recognized Union can attend the meetings of the Board and they would be
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entitled to function on the Board of Directors. This order is subject to the final
decision of the writ petition.

3. In the facts of this case and in the interest of justice, we deem it appropriate
to request the Bombay High Court, Aurangabad Bench to dispose of the writ
petition filed by the respondent, Rashtriya Sakhar Kamgar Union & Ors. pending
before the learned Single Judge be decided as expeditiously as possible and in
any event, within four months from the date of the receipt of the order. No
further directions are necessary.

The special leave petitions are accordingly disposed of.
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